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THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c)
All India Council for Technical Education (AICTE) is not
maintaining record of Technical Institutions which have not
approached 1t for approval. The U.G.C. has noticed 20 fake
Universities functioning in violation of the UGC Act, 1956.
Along with the Association of Indian Universities and the
MRTPC, the UGC is keeping a watch on the existence of
fake Universities. A Special Cell has been set-up in the
UGC to warn public about such institutions and to take
necessary steps to curb them.

Yoga Education

3006. KUMARI UMA BHARATI :
SHRI JAYSINH CHAUHAN :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether any decision has been taken for
introducing Yoga education in all Government and
recognised schools of National Capital Territory of Delhi
for the alround development of students;

(b) if so, the details thereof;

(c) the number of schools in Delhi giving yoga
education at present and the number of schools likely to
start yoga education in future;

(d)  whether any Deputy Director will be nominated
separately for this purpose; and

(e) it so, the criteria laid down for nominating
Deputy Director ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c) The
Gowvt. of NCT of Delhi have informed that a scheme is
already in existence for providing Yoga Education in all
schools of Delhi. For this purpose, there are 740 posts of
Yoga Teachers including Yoga Coaches and one Project
Officer under the Directorate of Education.

(d) and (e) No, Sir. Yoga Education is monitored by
a Deputy Director (Physical Education).

Archana Airways Inquiry Report

3007. SHRIMATI LAKSHMI PANABAKA :
DR. T. SUBBARAM! REDDY :

Will the Minister of CIVIL AVIATION be pleased to
state :
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(a) whether the Government have examined the
report of the Court of enquiry appointed to investigate the
accident of Archana Airlines 1-14 Aircraft etc. on July 11,
1996;

(b)  whether all the recommendations made by the
enquiry committee have been accepted; and

(c)  how many of these recommendations have been
implemented so far and by what time all the recommen-
dations of the Committee will be implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) and (b) Yes, Sir.

(c)  Out of 21 recommendations made by the Court
of Inquiry, 4 have since been implemented and the
remaining are in the process of implementation.

Crash of IAF Aircrafts

3008. SHRI SANTOSH KUMAR GANGWAR :
SHRI JAI PRAKASH AGARWAL :
SHRI JAYSINH CHAUHAN :
SHRI K. PARASURAMAN :
SHRI SANAT MEHTA :
SHRI MADHAVRAO SCINDIA :
SHRI CHHATAR SINGH DARBAR :
DR. MURLI MANOHAR JOSHI :
SHRI SATYAJITSINH DULIPSINH GAEKWAD :

Will the Minister of DEFENCE be pleased to state :

(a) the details of IAF aircrafts lost in craches, shot
down and grounded during each of the last three years
and the current year so far alongwith the reasons therefor;

(b) the steps taken to minimise the I|AF aircraft
accidents and to augment the fleet during the above period
and to acquire AJT indicating the cost involved therein;

(¢) whether a high level committee had been
constituted last year to recommend steps to avoid air
crashes;

(d) if so, the time by which the report of the
committee was to submitted and action taken thereon; and

(e) the number of pilots lost their life and estimated
loss held due to accidents ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (e) The number
of aircraft lost in crashes during the period from 1994-95,



163 Written Answers

1995-96, 1996-97, 1997-98 and till date are 25, 28, 20 and
5 respectively. 30 Pilots have lost their lives in these
accidents. The loss suffered by IAF on account of these
accidents is approx. Rs. 654.38 crores (excluding loss of
aircraft in 2 recent accidents). The main causes of these
crashes are human Error, Technical Defects and Bird Strike.
However, there has been no incident of any aircraft being
short down or grounded.

2. To contain air accidents on an immediate basis, air
support and attack patterns have been reviewed. Steps
have also been taken by the Ministry of Agriculture and
the Ministry of Urban Affiars & Employment and the State
Governments concerned for modernisation of slaughter
houses/carcass utilisation centres and for sanitisation of
areas around airfields to reduce bird activities.

3. The Committee on Fighter Aircraft Accident consituted
under the Chairmanship of Scientific Advisrer to the Raksha
Mantri, Dr. Abdul Kalam to analyse the cuases of these
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Nehru Yuvak Kendras in Delhi

3009. SHRI JAI PRAKASH AGARWAL : Will the
Minister of HUMAN RESORUCE DEVELOPMENT be
pleased to state :

(a) the place-wise number of Nehru Yuvak Kendras
functioning in Delhi and the areas covered by these
Kendras;

(b) the total amount spent during the last three
years till date on these Kendras; and

(c) the amount sanctioned for each of the Kendras
during the current financial year ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) :

(a) Place-wise Nehru Yuva Kendras Area covered

Functioning in Delhi

accidents and to bring out remedial measures to avoid their 1. Nehru Yuva Kendra at Alipur, Alipur Block

recurrence, is likely to submit its report shortly. Delhi

4. It would not be in our security interest to indicate 2 :ehmDY:nr:{a Kendra at Mehrauli, xg:mul:ha;:i K

the number of aircraft inducted and the cost involved ew Def ajafga ocks

therein. As regards the induction of AJT, commerical 3. Nehru Yuva Kendra at Nagloi, Nangloi Block
negotiations with short-listed vendors are continuing. New Delhi.
(b) Amount spent on these Kendras during last 3 years

S. Name of kendras 1994-95 1995-96 1996-97 Total

No.

1. Alipur 4,23,784.70 5,06,379.00 5,55,132.50 14,85,296.20
Mehrauli 1,75,829.02 1,25,448.18 2,02,314.00 05,03,591.20
Nangloi 3,22,515.00 3,28,981.00 3,58,866.00 10,10,362.00
Total 9,22,128.72 9,60,808.18 11,16,312.50 29,99,249.40

(c) The amount sanctioned during the current

the quantity of petrol, diesel and kerosene

financial year 1997-98.

S.No. Kendra Amount
Alipur 3,95,921/-
Mehrauli 3,66,881/-
Nangloi 3,02,177/-
Total 10,64,979/-

Shortage of Petroleum Product in U.P.

3010. SHRI AMAR PAL SINGH : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

supplied to Uttar Pradesh during the last six months;

(b) whether the Government propose to meet the
shortage of these items in the State;

(c) if so, the details thereof; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NAUTRAL GAS (SHRI T.R. BAALU) :
(a) 219188 MTs of Petrol, 2436539 MTs of Diesel and
576927 MTs of kerosene was supplied to the State of Uttar
Pradesh from January to June, 1997.

(b) to (d) The full demand of petrol land diesel is being



